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(1) REPORTED APPOINTMING, AFTER Ri-

TIRIMENT, OF VICTI Abvima B A
SAMSON ON THE DIRFCTORS BOaRD
oOF PuiLips (INDIA) 1IMITED

SHIR INDRAJT GUPTA (Alspore)
Sir, under rule 377,  would like to draw the
atteation of the House to a matter whith |
consider to be extremely senous, and that
13 the reported appomntment of Vice Admu
ral B A Samson, who has recently retired,
to the Irectors Board of Phiips India,
Limited Sir, as jyou know, no retired
Government Official van take up employ-
ment 1n the private sector Comerns nowa-
days without getting express approval of the
Government S0, [ assume that Govern-
ment have given him approval

The point arismg out of thisis that he was
a very higbly-placed defence offical He

was the Managing Director of the Maz- »
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gaon Dockyard where we were manufactur-
ing Leandar class frigates for the Indian
Navy 1 have nothing personal against
him He 1s supposed to be a very capable
and efficient officer But the point of prin-
«ple which arscs 1s, this Mazagaon Dock-
yard has purchased several crores worth
of electnical and electronic equipment for
the Leandar frigate from this companv
Philips India Limuted, and Phulips of Holland
and the parent company Is 1t cthical
1s it proper that a highly-placed defence
ofhcial, who till his retirement was the pur-
chager of this material, purchaser of this
equipment from that very company, 1s now
aflowed, after his retirement to join the
Directors Board of the suppher trm’
Thi, 15 the question that I wish to  ranse
Apart from the fact that Philipsisa well-
known mulu-national corporation 1t has
got Imks with all sorts of Western Powers
and supplics them with military equipment
So, there 1s also the aspect of our secunty
which should be taken into account
Though there 1s no Mimster here at the
moment, ! wish this to be conveyed to the
Government through you lhis appoint-
ment 1s due from next month 1 want to
know from the Government on what
grounds they have permitted him to become
the Industnal Director 1n the Directors
Board of Phships, a multi-national firm {rom
which crores of rupees worth of material has
been bought for the Mazagaon Dok, of
which Vice-Admiral Samson himself was the
Managing Direvtor 1y 1t proper that he
should now join the same firm’> Apart
from the fact that being a high-placed defence
offic1al he had access to all sorts of informa-
tion, secret secunty information, the fact
that Phulips 1s a company whih 1 well
known to be the suppler 10 many NATO
and CENTO bloc countries 15 causing great
concern to us.

(i) RevorTED STATEMENY 8Y Dr
SHANKAR DaArAL SHARMA Accus-
NG UNGTED STATES OF INSTIGATING

VAISAKHA 25, 1895 (SAKA)
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OPPOSITION PARTIFS OF LAUNCH-
NG CONSPIRACY  AGAINST GOVERN-
MFNT.

SHRI SHYAMNANDAN MIS HRA
{Begusarar) Undcr Rule 377, | beg to
draw the attention of the House to the
statement made by Di 5 1D Sharma
a Mumber of this House and the President
of the ruling party in which he has accused
the United States of instigating the Opposa
tion parties specially, the lana Sangh
the C ongress {(Organisation) and the B K
D tolauncha conspiiacy against the Go
vernmunt  to disrupt the internal secunty of
India and to create chaos and confusion
by violent means Wc have nothme to
sdy about his accusation arvainst the United
States But there also we find hm coming
in conflict with the Ambassador-designate
to the United States Shn T N Kaul
who has said that there 1s no basic condict
with the United States and he hopes, all the
problums betwien the two countnies would
be easily sorted out But hereis Dr S D
Sharma who says that the United States s
now trying to take revenge hecause of the
loss of tace 1t had during the Indo Pak war
in 1971 We want to hnow where exactlv
the country siandsinrelation tothe Umted
States Who represents India—whether 1t s
Shri T N haul who represents the views
of the Government of India or it 15 D
S D Sharma who represents the views
ot the Government of India”

All the same, this 1s highly irresponsible
and obievtionable (Inter1uptions)

SHRI N K SAMGHI (Jalore) On a
point of order Sir  The hon Member 1y
raiing a matter of pohtial statement by
the leader of the nolttical party  He ss abso
anohiucal lesder They have also been mak
ing simlar  statements  outside  This
matter cannot be raised 1n the House
1 would like to have your ruling on that

SHRI SHYAMNANDAN MISHRA
We have never spoken hke that
outside {Interruptee ns)



